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IS RAMDEV CORPORATION
PLOT NO. 539, NAKAPARA, DONGARGARTH, DISTT.
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NS RAMDEV CORPORATION Appellant
Vs
C CE RAIPUR Respondent

T am directed to transmit herewith a certified copy of Final order No. & 8 / o/+>X dated 2737

% "
Assistant Registrar
(Excise Appeal Branch)

passed by the Tribunal under  Section 35-C(1)of Central Excises Act. 1944
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CUSTOMS, EXCISE AND SERVICE APPELLATE TRIBUNAL
PRINCIPAL BENCH, NEW DELHI, COURT NO.I

Excise Appeal No.1003 of 2007

Date of Hearing/Decision: 27.8.2007

[Arising out of Order-in-Original No.Commissioner/RPR/122/2006 dated
15.12.2006 passed by Commissioner of Customs and Central Excise,

Raipur]

!
For approval and signature: }M

Hon'ble Mr. Justice R.K. Abichandani, President ) -
Hon’ble Dr. T.V. Sairam, Member (Technical) / V.

1. Whether Press Reporters may be allowed to see -
the Order for publication as per Rule 27 of the |
CESTAT (Procedure) Rules, 1982. s

2. Whether it should be released under Rule 27 of the
CESTAT (Procedure) Rules, 1982 for publication
in any authoritative report or not?

3. Whether Their Lordships wish to see the fair copy
of the Order?

4. Whether Order is to be circulated to the Departmental :
authorities?

M/s. Ramdev Corporation Appellant
[Rep.by: None]
Vs.

Commissioner of Central Excise, Jaipur-I Respondent
[Rep.by: Mr.C.S. Rajput, Learned Authorized Representative (DR)]

Coram: Hon'ble Mr. Justice R.K. Abichandani, President
Hon’ble Dr. T.V. Sairam, Member (Technical)

Find ORDER Mo 483/2007 gx
Per Justice R.K. Abichandani:

The compliance of the interim order dated 4.7.2007 requiring pre-
deposit is not reported. The appeal is, therefore, dismissed..
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[Dictated and Pronounced in the open Court]

R

-

~

[Justice R.K. Abichandani]
President

Covy

/
[Dr. T.V. Sairam]

Member (Technical)




